:'“Nn 10/14
Joves )k
Pak Hal ve M/g Unitach Assument Park Ltd & Ors

1000 2020

Presen! None for the workman

Bh Arun Mahin AR o

the man
vidoo conferern e ngement Ho 1 throogh
None for the management No 2

The matter was earlier fixed for 18 05 2020 for evidence
of the workman But the matter could not be taken up on that day, n
view of spreading of covid 19

Today, no one has appeared on behalf of the workman

through video conference
Accordingly, the matter stands adjourned for the evidence

of the workman on 22.03 2021. Workman is directed to file affidavits
of the witnesses in the court one week prior to the next date of
hearing and supply advance copies thereof to the managements or
their ARs in similar manner

Ahimad is directed to send the copy of this order to the
concerned official of District Court, RADC for u;?oading on the official

website of the District Court. ( 7& ré !

(PAWAN KUMAR MATTO)

Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi

19.08.2020



LID No 31/19
Krishan Kumar va. M/a Unitech Assument Park Lid & Ors

19.08.2020

Present. None for the workman
Sh. Arun Mehta, AR for the Mmanagement No 1 through

video conference
None for the management No 2

The matter was earlier fixed for 18 .06 2020 for evidence
of the workman. But the matter could not be taken up on that day, In

view of spreading of covid 19
Today, no one has appeared on behalf of the workman

through video conference.
Accordingly, the matter stands adjourned for the evidence

of the workman on 22.03.2021 Workman is directed to file affidavits
of the witnesses in the court one week prior to the next date of
hearing and supply advance copies thereof to the managements or

their ARs in similar manner.
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for uploa ing on the official

website of the District Court. ql ) é

(PAWAN K MAR M TTO
Presiding Officer Labour Court IX
Rouse Avenue Courts/New Delhi
19.08.2020



,4 No. 503/16

/ Rakesh Kumar vs Amarjeet Singh Cheema others

19.08.2020

Present: None for the workman.

None for the management.

The matter is fixed for today for hearing final
arguments, but, today, no one has appeared on behalf of any of the

parties through video conference.
Accordingly, the matter stands adjourned for hearing

final arguments on 11.11.2020.
Ahimad of this court is directed to send the copy of

this order to the concerned official of District Count, Rouse Avenue Court
bsite of Delhi District

Complex, New Delhi for uploading on the offici

Court.

(PAWA TMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI
19.08.2020



LID No. 141/17
Mahipal vs. M/s Decors

19.08.2020

Present:  None for the parties.

The matter was earlier fixed for | 7.04.2020 for evidence of the
workman. But the matter could not be taken

spreading of covid 19,

up on that day, in view of

Today, no one has appeared on behalf of any of the parties
through video conference.

Accordingly, the matter stands adjourned for

the evidence of
the workman on 18.03.2021. Workman is directed to fi

le affidavits of the
witnesses in the court one week prior to the next date of hearing and supply

advance copies thereof to the management or it’s AR in similar manner.

Ahlmad is directed to send the copy of~this order to the

concerned official of District Court, RADC for ugquadi'ﬁg on the official

website of the District Court. /

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-[X
Rouse Avenue Courts/New Delhi
19.08.2020



LIIE No. 2928/19

Shiv Shankar Baitha vs ¥
ave M/s PPaul Co
mponents Pyy_ gy
- LA,

19.08.2020
Present: None for the workman.

None for the managements.

The matter was earlier fixed for 18.05.2020 for the
service of the managements, but, the matter could not be taken up on

that day in view of spreading of covid-19.

Notices issued to the managements no.1 and 2 are
received back with the report unserved, whereas, the notice issued 10

the management no.3 is not received back.

Workman is directed to file fresh address, e.mail

addresses, mobile phone numbers of the managements and complete

set of documents within 10 days from today and on filing of the same,

the notices are ordered to be issued to all the managements, which are

returnable on 28.11.2020.

Ahlmad of this court is directed to send the copy of
rt, Rouse Avenue Court
bsite of Delhi District

this order to the concerned official of District Cou

Complex, New Delni for uploading onN the officiat-we

Court. ;’ _

X |- JdA40
Y
& R MAR MATTO)
PAWAN KUMAR MATERY
PRESIDING OFFICER:LABOUR ( 0'lilnl| 31 N
ROUSE AVENUE COURTS.NEW PEL
19.08.2020



v 4

LIR No. 1771/16
Sanjeet Kumar Tanwar vs, M/s G4S Cash Services India Pvt, Ltd.

19.08.2020

Present: None for the workman.
None for the management,

The matter was earlier fixed for 16.07.2020 for

reply and
consideration on the application filed by

the proxy AR for the management

the matter could not be taken up
view of spreading of covid 19.

for waiving of the cost. Byt on that day, in

Today, no one has appeared on behalf

of any of the parties
through video conference.

Accordingly, the matter stands adjourned for reply

consideration on the application for waiving of cost on 13

for hearing fina] arguments on 23.11.2020.

and
10.2020 and alsp

Ahlmad s directed to send the co
concerned official of District Court, RADC
website of the District Court.

Py of this order to the
e
for uplogding on the official

(#

(PAWAN KUMAR MATTQ)

Presiding Officer Labour Court-1x

Rousé Avenye Courts/New Delhi
19.08.2020



LIR No. 8371/16
Lalji vs. M/s Ganesh Industries

19.08.2020

Present: None for the parties.

The matter is fixed for today for the evidence of the

management.

Today, no one has appeared on behalf of any of the parties
through video conference.

Accordingly, the matter stands adjourned for the evidence of
the management on 18.02.2021. Management is directed to file affidavits of
the witnesses in the court one week prior to the next date of hearing and
supply advance copies thereof to the workman or his AR n similar manner.

Ahlmad is directed to send the copy Gf this order to the
concerned official of District Court, RADC for uplpﬁdmo on the official

website of the District Court, ( ]<< & @’D

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
19.08.2020



/
#7 IR No. 3740/16

virender Singh Hooda vs. M/s G4S Cash Services India Pvt. Ltd.

19.08.2020

Present: None for the workman.
None for the management.

The matter was earlier fixed for 16.07.2020 for reply and
consideration on the application filed by the proxy AR for the management
for waiving of the cost. But the matter could not be taken up on that day, in

view of spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for reply and

——

consideration on the application for waiving of cost on 13.10.2020 and €lep

for hearing final arguments on 23.11.2020.
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for upload}mg on the official
website of the District Court.

(PAWAN UMAR MA(I‘T 0)
Premdmgﬁfﬁcel Labour Court-IX
Rouse Avenue Courts/New Delhi
19.08.2020



LID No. 456/16
Deepak Sharma vs. M/s G4S Cash Services India Pvt. Ltd.

19.08.2020

Present:  None for the workman.

None for the management.

The matter was earlier fixed for 16.07.2020 for reply and
consideration on the application filed by the proxy AR for the management
for waiving of the cost. But the matter could not be taken up on that day, in
view of spreading of covid 19.

Today, no one has appeared on behalf of any of the parties
through video conference.

Accordingly, the matter stands adjourned for reply and
consideration on the application for waiving of cost on 13.10.2020 and for
hearing final arguments on 23.11.2020.

Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for uploadlmg on the official
website of the District Court.




LID No. 583/19
Trilok Chand vs. M/s Bennet Coleman Co.

19.08.2020

Present: None for the workman. .
Ms. Raavi Birbal, AR for the management alongwith witness

Sh. Sushil Kumar Sharma through video conference.

The matter was earlier fixed for 17.04.2020 for the evidence of
the management. But the matter could not be taken up on that day, in view
of spreading of covid 19.

Today, no one has appeared on behalf of the workman through

video conference.

Accordingly, the matter stands adjourned for cross-examination

of MW1 on 22.10.2020.
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for uplgading on the official

g

(PAWAN'KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
19.08.2020

website of the District Court.
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LIR No. 8369/16
mMadhuban vs. M/s Ganesh Industries

19.08.2020

Present: None for the parties.

The matter is fixed for today for the evidence of the
management.

Today, no one has appeared on behalf of any of the parties
through video conference.

Accordingly, the matter stands adjourned for the evidence of
the management on 18.02.2021. Management is directed to file affidavits of
the witnesses in the court one week prior to the next date of hearing and
supply advance copies thereof to the workman or his AR in similar manner.

Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for uploading on the official

website of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
19.08.2020



sheenpal VS Carg §eeqy
‘l““ri“

19.08.2020
Present;

Today, no one has appeared on behalf of the
management through video conference
Accordingly, the matter stands adjourned for hearing

arguments on the said application on 27.11.2020.
Ahimad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the ofﬁciamsabsite of Delhi District

Court.

(PAWAN KUMAR MATTO) |

PRESIDING OFFICER:LABOUR fo?l'n:r.nl

ROUSE AVENUL COURTS.NEW DELH
19.08.2020



LIR No. 3971/16
Jagdish vs Superchemfab Engg. Consuliants Pvt Lid.

Technochem Egincers

19.08.2020
Present: None for the workman.
None for the managements

(managements earlier exparte).

The matter was earlier fixed for 18.05.2020 for
hearing arguments on the application, filed by the managements for
setting aside the order, vide which, the managements were proceeded
éxparte and also for payment of the cost by the managements to the

workman, but, the matter could not be taken up on that day in view of
spreading of covid-19.

Today, no one has appeared on behalf of any of the
parties through video conference.

Accordingly, the matter stands adjourmed for the
same purpose on 26.11.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the ofﬁcialj@é site of Delhi District

Court.

umvfx KUMAR MATTO) o

PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS.NEW DELUL
19.08.2020




LIR No. 59
hiv . t2/106
Tethnﬂt“;u::“ va  Superchemfab Engg

Egincers

iants Pt Ld-

19.08.2029

Present:
None for the workman.

None for the managements
(managements earlier exparte).

e The matter was eariier fixed for 18.05.2020 for
earing arguments on the app

: lication, filed by the managements for
setting aside the order. vide wh

exparte and ich, the managements were proceeded
and also for payment of the cost by the managements to the

wo
rkman, but, the matter could not be taken up on that day in view of
Spreading of covid-19,

Today, no one has appeared on behalf of any of the
parties through video conference.

Accordingly, the matter stands adjourned for the
same purpose on 26.11.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official @site of Delhi District
Court. ”

(ke

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LAROUR COURT-IX
ROUSE AVENUE COURTS.NEW DELIL

19.08.2020



LIR No. 5188/16
Ved Prakash vs. M/s G4S Cash Services India Pvt, Ltd.

19.08.2020

Present:  None for the workman.
None for the management.

The matter was earlier fixed for 16.07.2020 for reply and
consideration on the application filed by the proxy AR for the management
for waiving of the cost. But the matter could not be taken up on that day, in
view of spreading of covid 19.

Today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly, the matter stands adjourned for reply and
b
consideration on the application for waiving of cost on 13.10.2020 and ai&b

for hearing final arguments on 23.11.2020.

Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for Jploading on the official

website of the District Court.

(PAWAN KUMAR MATTO)
Presidinhg Officer Labour Court-]X
Rouse Avenue Courts/New Delhi
19.08.2020



(iR No. 3171/16
Ms.Neena vs Shine
/ ine and Standard Max Super Speciality Hospital

19.08.2020

Present: None for the workwoman.
Ms. Kamlakshi Singh, proxy AR of the

managment no.2

None for the management no.1

The matter is fixed for final arguments, but, Today, nO

n behalf of workwoman and management no.1

one has appeared 0

through video conference
Accordingly, the matter stands adjourned for hearing
final arguments ON 18.11.2020.

Ahlmad of this court is directed 10 send the copy of

of District Court, Rouse Avenue Court

this order to the concerned official
eﬁfite of Delhi District

Complex, New Delhi for uploading on the official W

Court.

Jy e

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LAROUR COUNT-IX
ROUSE AVENUE COURTSNEW DELI
19.08.2020




“ LID No.911/16
Mangal Bhagat vs. Shri Ambey Footwear Pvt. Ltd. & Anr.

19.08.2020

Present: None for the workman.

S_h. M.K. Diwedi, AR for the managements through
video conference.

The matter was earlier fixed for 16.07.2020 for evidence of the

managements. But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf the workman through
video conference.
Ld. AR for the managements also seeks adjournment as no
witness of the managements is present.
Accordingly, the matter stands adjourned for the evidence of
the managements on 26.02.2021. Managements are directed to file
affidavits of the witnesses in the court one week prior to the next date of

hearing and supply advance copies thereof to the workman or his AR in

similar manner.
Ahlmad is directed to send the copy. of this order to the

| .. = 5
concerned official of District Court, RADC for| uplpading on the official

website of the District Court. @ !Q/Qﬁ

(PAWAN KUMAR MATTO)
Presiding Officer Labour Courl—l).{
Rouse Avenue Courts/New Delhi
19.08.2020




Rajesh Kumar Singh vs. M/s Bansal Agencies

19.08.2020

Present: ~ None for the parties.

The matter was earlier fixed for 16.07.2020 for filing reply and
consideration on the application filed by the workman. But the matter could
not be taken up on that day, in view of spreading of covid 19.

Today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly, the matter stands adjourned for the same purpose.

To come up on 05.11.2020.
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for uploadiq:'g on the official

website of the District Court. : {\ 1/
I A
Vo
(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
19.08.2020



LD No. 419/1¢

Rameshway Dayal

- [ ] SI
Limited arma v The General Manager T

19.08.2020

Present: None for the workman

Sh. Gulshan Chawla, AR for the management

The matter is fixed for order,but, certain clarifications
were required.

No one has appeared on behalf of the workman

through video conference.

Ahlmad and Reader of this court have telephonically

tried to contact with the AR of the workman, but, it is informed to them

that the AR of the workman was not at home.

Accordingly, the matter stands adjourned for

clarification and also for order on 22.08.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official website of Delhi District

Court,

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELII
19.08.2020



:i :. .I:PI:‘;L l‘l @93/19 I
S Rumgy
ar v M/ Balaji 1n4g
ndusiries.

Present:
None for the workman

None for management no.1
(Management no.1 alreay exparte)-

None for managel.nent no.2.
17.04.2020 for filing

The matter was earlier fixed for
an for

by the workm

re - i
ply and consideration on the application filed
ken up on

m *
amendment of the pleading, but, the matter could not pe ta

that day in view of spreading of covid-19.
Today, no one has appeared on behalf of any of the

parties through video conference.
ands adjourned for filing

Accordingly, the matter st
on filed by the workman for

reply and consideration OnN the applicati
amendment of the pleading on 28.11.2020.

Ahlmad of this court is
District Court, Rouse
the officia)f we|bsite of Delhi District

- \.'r--' f
(PAWAN KUMAR MATTO)
EI:LABOUR COURT-IX

pRESIDING OFFIC
ROUSE AVENUE COUIUTS.NEW DELHI
19.08.2020

directed to send the copy of
Avenue Court

Complex, New Delhi for uploading on

Court.




LIRR No. 7278/1¢
Manish Kuhreti ve DB G.M.G.R. Pumps P.L(d.

19.08.2020

Present: None for the parties.

The matter was earlier fixed for 16.07.2020 for filing
the fresh addresses of the managements and also for their services, but,

the matter could not be taken up on that day in view of spreading of
covid-19.

Today, no one has appeared on behalf of any of the
parties through video conference

The Ahlmad has reported that the fresh addresses of

the managements are not filed, so, the notices could not be issued to the

managements.

Workman is directed to file fresh addresses, e.mail
addresses, mobile phone numbers of the managements and complete
set of documents within 10 days from today and on filing of the same,
the notices are ordered to be issued to the managements, which are

returnable on 20.11.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the officiatywebsite of Delhi District
Court. /

| A

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IN
ROUSE AVENUE COURTS.NEW DELII
19.08.2020



sh.Amar Sing 5
gh vs M/, Bloom pyy;; S
ie Sehool

19.08.2020

Present:
None for the parties.

The :
hesring fesi & matter was earlier fixed for 16.07.2020 for
o guments, but, the matter could not be taken up on that
ay In view of spreading of covid-19.
Today, no one has appeared on behalf of any of the

parties through video conference.

Earlier, it was told to the court that the workm
matter in some

an has

already filed an application for transfer of the present

other court, as another matter between the same parties iS pendidng in

some other court. NO transfer order has b
Accordingly, the matter stands adjourned for hearing

een received.

final arguments on 11.11.2020.

Ahimad of this court
cial of District Court, Rouse Avenue Court

ing on the official u@b}site of Delhi District
|/

is directed to send the copy of

this order to the concerned offi

Complex, New Delhi for upload

Court.

e

~ KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS.NEW DELHI
19.08.2020

(PAW,



LIR No. 4243/18
Sonu vs. M/s Auto Die Casting

19.08.2020

Present: None for the workman.

Sh. Ajit Kumar Singh, AR for the management through video
conference.

The matter was earlier fixed for 18.05.2020 for evidence of the

workman. But the matter could not be taken up on that day, in view of
spreading of covid 19.

Today, no one has appeared on behalf of the workman through
video conference.

Accordingly, the matter stands adjourned for the evidence of
the workman on 20.03.2021. Workman is dirccted to file affidavits of the
witnesses in the court one week prior to the next date of hearing and supply

advance copies thercof to the management or it’s AR in similar manner

Ahlmad is directed to send the copy of this order to the
concerned official of District Court, RADC for uplﬂddmg on the officie

website of the District Court.
\tam

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
19.08.2020



/DNO 910/16

/ Deepak vs. Shri Ambey Footwear Pvt. Ltd. & Anr.

19.08.2020

Present: None for the workman.

Sh. M.XK. Diwedi, AR fi
i My Mo ; or the managements through

The matter was earlier fixed for 16.07.2020 for evidence of the
managements. But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf the workman through

video conference.
.d. AR for the managements also seeks adjournment as no

witness of the managements is present.
Accordingly, the matter stands adjourned for the evidence of

the managements oOn 26.02.2021. Managements are directed to file

affidavits of the witnesses in the court one week prior to the next date of

hearing and supply advance copies thereof to the workman OF his AR n

similar manner.
Ahlmad 1s directed to send the copy

official of District Court, RADC for @admg on the official

of this order 10 the

concerned

website of the District Court. J//ﬁ [{,&‘O

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court- -IX
Rouse Avenue Courts/New Delhi
19.08.2020



LIR No. 789/20
Amit Kumar vs M/s Libas Design Lid. (Libos Riyas Gangji)

19.08.2020

Present: None for the workman,

The matter was earlier fixed for 18.06.2020 for

service of the court notice to the workman, but, the matter could not be

taken up on that day in view of spreading of covid-19.

The court notice issued to the workman through

union is received back with the report served. Today, no One has

appeared on behalf of the workman through video conference

Notice issued to the workman on his address is not

received back.

Accordingly, fresh court notice is ordered to be issued
to the workman on his mobile phone number as mentioned in the
reference, which is returnable on 16.10.2020.

Ahlmad of this court is directed to send the copy of
of District Court, Rouse Avenue Court

this order to the concerned official
wgbsite of Delhi District

Complex, New Delhi for uploading on the official

Court. - / |
(R

(PAWAN KUMLAR MATTO)

PRESIDING OFFICER:LABOUR COL R1-IX

ROUSE AVENUE COU rEs.NEW DELHE
19.08.2020



r"'

e No. AVT/1G

Akhilesh Wr.

A0 082020

Present. None for the workman.

None for the management.

The matter is fixed for today for evidence of the

ﬁ

man. Today, nc oné has appeared on behalf of any of the parties

work
through video conference.
stands adjourned for

Accordingly, the matter
portunity

n 08.03.2021. it is last and final op
dence. Workman is directed to
prior to the next

evidence of the workman o
de his entire evi

the court oné week
to the management

for the workman to conclu
e witnesses in

file the affidavits of th
ply advance copies thereof

date of hearing and sup

or its AR in similar manner.
irected to send the copy of

rt, Rouse Avenue Court
strict

)
Ahlmad of this court is d
ct Cou

i
ncerned official of Distri
fficial website of Delhi Di

this order to the coO
for uploading on the 0

complex, New Delhi

ﬁ Court. -

R . SEE




/ hisal

IR No. 7019/16
jarekesh Singh vs. M/s G4S Cash Services India Pvt. Ltd

9.08.2020

) -
resent:  None for the LRs of the workman.
None for the management.

The matter was earlier fixed for 16.07.2020 for consideration
on the application filed by the proxy AR for the management for waiving of

the cost. But the matter could not be taken up on that day, in view of

spreading of covid 19.

Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for consideration on

the said application 0n (3.10.2020 and a5 for hearing final arguments on

23.11.2020.
Ahlmad 1s directed t0 send the copy
of District Court, RADC fqr---u{[)loading on the official

of this order to the

concerned official
website of the District Court. /

Pt )
(PAWAM- Y MATTO)
presiding Officer [ abour Court-1X
Rouse Avenuc Courts/New Delhi

19.08.2020



LID No. 138/19
Sonu Kumar Shah vs Relaxo Footwears Lid and ors.

19.08.2020
Present: None for the workman.

Sh. M.K. Dwivedi, AR one for the management no.1

None for management no.2.
ter was earlier fixed for 15.07.2020 for

The ma
ken up

service of the management no.2, but, the matter could not be ta

on that day in view of spreading of covid-19.

The notice issued to the management no.2 is not

received back.

Today, no one has appeared On behalf of the

workman and management no. 2 through video conference

Accordingly, workman is directed to file e.mail

er of the management no.2 and complete

address, mobile phone numb
filing of the same,

days from today and on

set of documents within 10
d to be issued to the management no.2,

the fresh notices are ordere

which are returnable on 27.11.2020.

is court is directed 10 send the copy of
of District Court, Rouse Avenue Court
e officiarwebsite of Delhi District

Ahlmad of th

this order to the concerned official

Complex, New Delhi for uploading on th

Court. __

o |
%“‘

e I|I
(PAWAN KUMAR }I;\'l"l‘(i! ‘
PRESIDING OI-‘I"ll.‘lill:l,;\llﬂlfll cornr-ax
ROUSE AVENLUE COURTS.NE



LIR No. 1365/18
Rabinder vs. M/s Eastern Linker Pvt. Ltd.

19.08.2020

Present:  Sh. Ajit Kumar Singh, AR for the workman through video
conference,

Sh. Gyaneshwar Narayan, AR for the management through
video conference.

The matter was earlier fixed for 17.04.2020 for evidence of the
workman. But the matter could not be taken up on that day, in view of
spreading of covid 19.

Accordingly, the matter stands adjourned for the evidence of

the workman on 19.03.2021. Workman is directed to file alfidavits of the
witnesses in the court one week prior to the next date of hearing and supply

advance copies thereof to the management or it’s AR in similar manner.
Ahlmad is directed to send the copy of this order to the
concerned official of District Court, RADC for ﬁpkiading on the official

website of the District Court. A

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
19.08.2020

-



LIR No. 1901/18
Ramashish Urif Sadhu vs. M/s Sona Printers Pvt. Lid.

19.08.2020

Present:  None for the parties.

The matter was earlier fixed for 17.04.2020 for evidence of the

workman. But the matter could not be taken up on that day, in view of
spreading of covid 19.

loday, no one has appeare

d on behalf of any of the parties
through video conference.

Accordingly, the matter stands adjourned for the evidence of
the workman on 19.03.202] Workman is directed 1o file affidavits of the
witnesses in the court one week prior to the next date of hearing and supply

advance copies thereof to the Mmanagement or it’s AR in similar manner.

Ahlmad is directed to send the copy of this order to the
concerned official of District Court, RADC for

qblpading on the official
I /
website of the District Court.

(PAWAN KUMAR' TTO)
Presiding Officer Labour Court-1X
Rouse Avenye Courts/New Delhi
19.08.2020




LIR Neo. 2931/19
Raj Kumar vs M/s Paul Components Py Ltd

19.08.2020
Present: None for the workman.

None for the managements.

The matter was earlier fixed for 18.05.2020 for the
service of the managements, but, the matter could not be taken up on

that day in view of spreading of covid-19.

Notices issued to the managements no.1 and 2 are
received back with the report unserved, whereas, the notice issued to

the management no.3 is not received back.

Workman is directed to file fresh address, e.mail
addresses, mobile phone numbers of the managements and complete
set of documents within 10 days from today and on filing of the same,

the notices are ordered to be issued to all the managements, which are

returnable on 28.11.2020.

Ahlmad of this court is directed to send the copy of
ned official of District Court, Rouse Avenue Court

this order to the concer
ploading on the official J_f\.\rréﬁ_;si'ue of Delhi District

Complex, New Delhi for u

Court.
y ,k_,/



" LIR No. 8372/16
radhey Shayam Gaur vs. M/s Ganesh Industries

19.08.2020

Present: None for the parties.
The matter is fixed for today for the evidence of the

management.
Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for the evidence of

the management on 18.02.2021. Management is directed to file affidavits of

the witnesses in the court onc week prior to the next date of hearing and

thereof to the workman or his AR in similar manner.

supply advance copies
of this order to the

Ahlmad is directed to send the copy
t Court, RADC for uplgﬁding on the official

(PAWAN'KL{MAR_MATTO)
Presiding Officer [Labour Court-1X
Rouse Avenue Courts/New Delhi
19.08.2020

concerned official of Distric

website of the District Court. A1




LIR No. 3120/17

Shivnath Singh Yadav vs Ga
urav Enterprises a
l‘ld “‘l‘

19.08.2020

Present: None for the workman.

Sh. Jai Kumar Sinha, AR for the management no.2

None for managements no.1 and 3.

filing rejoinder and

The matter is fixed for today for

also for framing of issues.
Today, no one has appeared on pehalf of the

workman and managements no.1 and 3 through video conference

Accordingly, the matter stands adjourned for the filing

raming of issues o 05.10.2020.

urt is directed to send the copy of
District Court, Rouse Avenueé Court

n the oﬁncma‘i wepsﬁe of Delhi District

of rejoinder and f
Ahimad of this €O

this order to the concerned official of

CompleX, New Delhi for uploading ©

Court. g 4 7;

1 T“
u';\\\-‘.ﬁ' '{u M. m MAT 10)
¢ ou n l-l
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b No. 312/19

Kamlesh Kumar vs Relaxo Footwears Ltd. /Dangi Ent
erprises

19.08.2020
Present. None for the workman.
Sh. M. K. Dwivedi, AR for the management no.1
along with Sh. Harish Kumar Pandey,Dy. Manager of

the management no.1 through video conference.

None for management no.2.

The matter is fixed for today for framing of issues,
but, today, no one has appeared on behalf of any of the workman and

management no.2 through video conference

Accordingly, the maiter stands adjourned for the

framing of issues on 06.10.2020.

Ahlmad of this court is directed to send the cop
nue Court

y of

this order to the concerned official of District Court, Rouse Ave
the official website of Delhi District

Complex, New Delhi for uploading on
Court. | =g
pyan s
(A =1
At MATTO)
ot nr-ix
Ll

(I‘:\\\’;\l\' KUM :
l'lll*lSllill\'li 0I"I7I('I’.Il:l..\llrﬂ‘l.ll: g
ROUSE AVENLE l'lll'“l!ﬁ..\lu\\ |}

Iﬂ.l)il.‘:!ll')l)



LIR Neo. 2929/19
Vijay Ram vs M/s Paul Components Pvi. L
vi. ld-

19.08.2020
Present: None for the workman.

None for the managements.

The matter was earlier fixed for 18.05.2020 for the

service of the managements, but, the matter could not be taken up on

that day in view of spreading of covid-19.

issued to the managements no.1 and 2 are
notice issued 10

Notices

received back with the report unserved, whereas, the

the management no.3 is not received back.

Workman s directed to file fresh address, e.mail

addresses, mobile phone numbers of the managements and complete

set of documents within 10 days from to
e ordered 10 be issued 10 all the mana

day and on filing of the same,

the notices ar gements, which are

returnable on 28.11.2020.

Ahlmad of this court is directed 10 send the copy of

concerned official of Di

for uploading oOn th

this order to the strict Court, Rouse Avenue Court
hi District

complex, New Delhi e ofﬁqia’t\?mebsite of Del



LIR No. 271/17
Nanjeet Kumar va Garg Steel Indusiries

18.08.2020

P '
resent; Mohd. Nadeem, Proxy AR of the workman

along with workman through video Conference
None for the management,

The matter was earlier fixed for 17.04.2020 for
hearing arguments on the application, filed by the workman, vide which,
the workman has sought directions for the management to produce
certain documents, but, the matter could not be taken up on that day in
view of spreading of covid-19.

Today, no one has appeared on behalf of the

management through video conference
Accordingly, the matter stands adjourned for hearing

arguments on the said application on 27.11.2020.
Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official website of Deihi District

Court. /& ///MO

u';\w;ﬁ KUMAR MATTO)
PRESIDING OrriCE Il:l,.-\llil-l_.' " S_ll'l R ;I-ll.:il
ROUSE AVENUE COURTS.NEW DEL
19.08.2020




Raj Kumar vs. Shri Ambey Footwear Pvt. Ltd. & Anr

19.08.2020

Present: None for the workman.

- - y = or th
video conference. = ‘HangEements tmoygh

The matter was earlier fixed for 16.07.2020 for evidence of the
managements. But the matter could not be taken up on that day, in view of
spreading of covid 19,

Today, no one has appeared on behalf the workman through

video conference.

Ld. AR for the managements also seeks adjournment as no

witness of the managements 1s present.
Accordingly, the matter stands adjourned for the evidence of

the managements on 26.02.2021. Managements arc directed to file

affidavits of the witnesses in the court one week prior to the next date of

hearing and supply advance copies thereof to the workman or his AR in

similar manner.
Ahlmad is directed to send the copy-.of this order to the

of District Court, RADC for-' up /d"ading on the official

PAWAN AR ,MATTO)
Presrdmg » Officer Labour Court-1X

Rouse Avenue C ourts/New Delhi
19 0R 2020

concerned official

website of the District Court.




LIp N 110/17
Somt. Shaahi ve M{.MWHMMI. Moapiind

10 08 2020

arber  fixed for 17 O4 2020 Yo

The matler was ©
prrayt Ly

for iling the written stat
be taken up o0 that ¥y

Notice issued to the management no 2 1$ receved
e has appeared oOn behal!

back with the report served. but, today. no ON

of any of the parties through video conference.
Workwoman is directed to file e mail address, mobde
phone number of the management no.2 and complete set of documents

within 10 days from today and on
the management no.2, which are returnabie On

filing of the same, the notces are

ordered to be issued t0

24.11.2020.

Matter stands adjourned for filing written statement Dy

the management no.1 and also for service of the management no 2 ON

24.11.2020.
Ahimad of this court is directed to send the copy of

this order to the concerned official of District Court. Rouse Avenue Count
official website of Delhi Distnct

Complex, New Delhi for uploading on the
Court. 7: T !‘[ !\
(PAWAN KUMAR MATTO)
PRESIDING 01 ) LR ABOLR COL nwi-NN
ROUSE AVENLE (O IES.NEW DELHD
19.08.2020



/
/
/

/LID No. 908/16
Anand Kumar vs, Shri Ambey Footwear Pvt. Ltd. & Anr.

19.08.2020

Present: None for the workman,
Sh. M.K. Diwedi, AR for the managements through

video conference.

The matter was earlier fixed for 16.07.2020 for evidence of the

managements. But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf the workman through

video conference.
Ld. AR for the managements also seeks adjournment as no

witness of the managements is present.
Accordingly, the matter stands adjourned for the evidence of

the managements on 26.02.2021. Managements are directed to file
affidavits of the witnesses in the court one week prior to the next date of
hearing and supply advance copies thereof to the workman or his AR in

similar manner.
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for/ uploading on the official

| #
|~

website of the District Court. A
7 a /o

(PAWANKUNMAR MATTO)
Presidﬁ:ag Officer Labour Court-DF
Rouse Avenue Courts/New Delhi

10 NR 200



LIR No. 791 /20

Peepak Kumar Paswan vs M/s Deepak Engineering Works

19.08.2020
Present: None for the workman.

was earlier fixed for 18.05.2020 for

e workman, but, the matter could not be

The matter

service of the court notice to th
taken up on that day in view of spreading of covid-19.

The court notice issued to the workman through

union is received back with the report served. Today, no one has

appeared on behalf of the workman through video conference
Notice issued t0 the workman on his address is not

received back.

Accordingly, fresh court notice is ordered to be issued

to the workman on his mobile phone number as mentioned in the

reference, which is returnable on 16.10.2020.

Ahlmad of this court is directed 1o send the copy Of

this order to the concemed official of District Court, Rouse Avenue Court

complex, New Delhi for uploadin
,ff'}/ ] \. f]
< o

(m“-:\s CCMAR MATTO)
pPRESIDING 0|f|-‘|ﬂ-:u=|..umg n o mil“\l

ROUSE AVEN LK COUNRTS-NEW DEL
19.08.2020

g onthe official w&bsite of Delhi District



LID No. 3$40/19

Nand Kishore vs Relaxe Footwears Lid /D
* ullgi En(‘:r -
Prise,

19.08.2020

Present: None for the workman.
Sh. M. K. Dwivedi, AR for the management no. 1
along with Sh. Harish Kumar Pandey,Dy. Manager of
the management no.1 through video conference.

None for management no.2.

The matter is fixed for today for framing of issues,
but, today, no one has appeared on behalf of any of the workman and

management no.2 through video conference

Accordingly, the matter stands adjourned for the

framing of issues on 06.10.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official website of Delhi District

i

Court. | /
il | / b
é & [ﬁ: b
W el s
(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LARBOUR COURT-IX
HROUSE AVENUE COURTS.NEW DELII
19.08.2020



LID No. 341/19

Yogender Thakur vs Relaxo Footwears Lid.

/ Dang; lﬂnterp,-““

19.08.2020
Present: None for the workman.

Sh. M. K. Dwivedi, AR for the management no.1
along with Sh. Harish Kumar Pandey,Dy. Manager of
the management no.1 through video conference.

None for management no.2.

The matter is fixed for today for framing of issues,
but, today, no one has appeared on behalf of any of the workman and

management no.2 through video conference

Accordingly, the matter stands adjourned for the

framing of issues on 06.10.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official wefbsite of Delhi District

Court. ;/i_\
i

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI
19.08.2020



LIR No. 8367/16 |
Ramesh vs. M/s Ganesh Industries

19.08.2020

Present:  None for the parties.
The matter is fixed for today for the evidence of the

management.
Today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly, the matter stands adjourned for the evidence of
the management on 18.02.2021. Management is directed to file affidavits of
the witnesses in the court one week prior to the next date of hearing and
supply advance copies thereof to the workman or his AR in similar manner.

Ahlmad is directed to send the copy of this order to the
concerned official of District Court, RADC for uploading on the official

website of the District Court. |

A

(PAWAN wﬁr{ MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
19.08.2020



LI No. B36/16G
Hore Bam ww Grover Sons Paris Beanty Pyt Led. /S,

Enterprises/Amit Entorprises

19.08.2020
Present: Sh. Santosh Singh. AR for the workman.
Sh. M.K. Dwivedi, AR for the management no.1 & 2.

None for managment no.3.

The matter was earlier fixed for 17.04.2020 for filing
also for

rejoinder to the written statement filed by management no.2 and
t's service, but, the

filing fresh address of the managment no.3 and [
ew of spreading of covid-

matter could not be taken up on that day in vi

19.
Today, the Id. AR for the workman has submitted that

he could not get fresh address of the management no.3 and submitted
that AR of the management no.1 and 2 may be directed to give address
of management no.3. On this, Ld. AR for the management no.1 and 2

has submitted that at present he is not having address of the

management no.3.

Accordingly, workman is directed to file fresh

address, e.mail address, mobile phone number of the management no.3
and complete set of documents within 20 days from today and on filing
of the same, the notices are ordered to be issued to the management

no.3, which are returnable on 20.11.2020.
Matter stands adjourned for filing of the rejoinder to
the written statement filed by the management no. 2 and also for service

of the management no.3 on 20.11.2020. ....contd.2/-
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Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Coun

Complex, New Delhi for uploading on the official website of Delhi District

Court. (

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOURR COURT-1X
ROUSE AVENUE COURTS NEW DELII
19.08.2020



‘\- ID No. 380/19
;ﬂlll“ Jha va M/» Dainik Jagaran

19.08.2020

Present: None for the workman.

sh. Birender and Ms. Poonam Atey,

ARs for the management.

The matter was earlier fixed for 16.07.2020 for

consideration on the application filed by the workman for seeking
direction for the management to produce certain documents, as
mentioned in the application and also for framing of issues, but, the
matter could not be taken up on that day in view of spreading of covid-

19.
Today, no one has appeared on behalf of the

workman through video conference
Accordingly, the matter stands adjourned for framing
of issues on 07.10.2020 and for consideration on the application filed by

A M -
the workman and production of the documents”’as mentioned in the

application on 04.11.2020.
Ahimad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the ofﬁcia\—wiﬂ,bsite of Delhi District

Court.

11_91“\%7\'1{( AR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELIL
19.08.2020




LIR No. 1697/19

Ratnesh Singh @ Ratan Singh vs J."l/ls Balaji Industries.

19.08.2020

Present: Sh. Ajit Kumar Singh, AR for the workman,

None for the managements.

The matter was earlier fixed for 16.07.2020 for
service of the managements, but, the matter could not be taken up on

that day in view of spreading of covid-19.

The notices issued to the managements are not

received back.
Earlier, the notices were issued to the managements
on the address, as given by the workman, but, the same were received
back with the report that managements are not available on the said
address and the AR of the workman had requested for dasti processes
on the same address of the managements, but, the workman has failed
to collect the dasti processes and the processes were issued through

ordinary mode. The same are not received back.

Since, earlier, the report on the processes were

received back that the managements are not available on the given
orkman to file fresh

address, last and final opportunity is given to the w
anagements

address, e.mail addresses, mobile phone numbers of the m
and complete set of documents within 10 days from today and on filing
of the same, the notices are ordered to be issued to the managements,

which are returnable on 27.11.2020.
to send the copy of

Ahlmad of this court is directed
| contd...2

-

hS



——y

ct Court, Rouse Avenue

L

the concerned official of Distri

this order to
n the official website of Delhi

Court Complex, New Delhi for uploading ©

District Court.

(PAWAN KUMAR MATTO)
PRESIDING OFrICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW PELII
19.08.2020



LIR No. 5196/16
Vijay Pal vs. M/s G4S Cash Services India Pyt Lid

19.08.2020

Present: None for the workman.

None for the management.

The matter was earlier fixed for 16.07.2020 for reply and
consideration on the application filed by the proxy AR for the management
for waiving of the cost. But the matter could not be taken up on that day, in
view of spreading of covid 19.

Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for reply and

consideration on the application for waiving of cost on 13.10.2020 and o

for hearing final arguments on 23.1 1.2020.

Ahlmad is directed to send the copy
ploading on the official

of this order to the

]

c
website of the District Court.

oncerned official of District Court, RADC for 1;

(PAWAN'KUMAR MATTO)
Presiding Officer Labour Court-IX
se Avenue Courts/New Delhi

19.08.2020

Rou



;.lll No. 1696/19
b
m Dutl vs M/~ Balaji Industiries

19.08.2020

resent: Sh. Ajit Kumar Singh, AR for the workman.
None for the management.

The matter was earlier fixed for 16.07.2020 for
service of the management, but, the matter could not be taken up on that

day in view of spreading of covid-19.

The notice issued to the management is not received
back.

Earlier, the notice was issued to the management on
the address, as given by the workman, but, the same was received back
with the report that management is not available on the said address and
the AR of the workman had requested for dasti processes on the same
address of the management, but, the workman has failed to collect the

dasti process and the process was issued through ordinary mode. The

/s :
same a#e hot received back.

Since, earlier, the report on the process was received
back that the management is not available on the given address, last
and final opportunity is given to the workman to file fresh address, e.mail
address, mobile phone number of the management and complete set of

documents within 10 days from today and on filing of the same, the

notices are ordered to be issued to the management, which are
returnable on 27.11.2020.

Ahlmad of this court is directed to send the copy of

contd...2
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ct Court, Rouse Avenue Court

this order to the concerned official of Distri
psite of Delhi District

Complex, New Delhi for uploading on the official we

Court. | J .
e

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-1X
ROUSE AVENLUE COURTS.NEW DELHE
19.08.2020




LIR No. 790/20
Ram Vinay Singh vs M/s Rangoon Trading House

19.08.2020

Present. None for the workman.
The matter was earlier fixed for 18.05.2020 for

service of the court notice to the workman, but, the matter could not be

taken up on that day in view of spreading of covid-19.

The court notices issued to the workman are received

back with the report served. Today, no one has appeared on behalf of

the workman through video conference

fresh court notice is ordered to be issued

Accordingly,
n the

to the workman on his mobile phone number as mentioned i

reference, which is returnable on 16.10.2020.

Ahlmad of this court is directed 10 send the copy of
official of District Court, Rouse Avenue Court

this order to the concerned
ebsite of Delhi District

Complex, New Delhi for uploading on the offici

Court. C/. o i

(PAWAN KUMAR M ATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW pELIE
19.08.2020




LID No. 337/19

Chhatti Lal vs Relaxo quwenrs Ltd. / a
* i Engepy .
Pri

19.08.2020

Present: None for the workman_
Sh. M. K. Dwivedi, AR for the management no.1
along with Sh. Harish Kumar Pandey,Dy. Manager of
the management no.1 through video conference.

None for management no.2.

The matter is fixed for today for framing of issues,
but, today, no one has appeared on behalf of any of the workman and

management no.2 through video conference

Accordingly, the matter stands adjourned for the

framing of issues on 06.10.2020.

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official website of Delhi District

Court. N
Cuas
(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI
19.08.2020



LIR No. 2351/19
Vikram Yadav vs Sagar Ratna Restaurants Pyt Lid,

19.08.2020
Present: None for the parties.

The matter was earlier fixed for 17.04.2020 for talk of -
settlement, failing which, for filing of rejoinder and framing of issues, but,

the matter could not be taken up on that day in view of spreading of
covid-19.
Today, no one has appeared on behalf of any of the

parties through video conference.

Accordingly, the matter stands adjourned for talk of
settlement, failing which for filing rejoinder and framing of issues on
22.09.2020.

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official website of Delhi District
i f{-'
y

Court. [
oy
(PAWAN KUMAR MATTO)
PRESIDING OrFICER:LABOVR COURT-IX
ROUSE AVENUE COURTS.NLEW DELII
19.08.2020



LIR No. 274/17
Satyaveer Singh v Gary Steel Industries

19.08.2020

Present: Mohd. Nadeem, Proxy AR of the workman

along with workman through video Conference.
None for the management.

the wWorkman has

Today, no on

e has appeared on behalf of the
Management through video confer

ence

(Nl
(PAWAN KUMAR MATTO)
PRESIDING OFIFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHII
19.08.2020



i

LID Ne. 344719

Sunil Saha vs Relaxo Footwears Lid. /Dangi Enterprises

49 08.2020

Present. None for the workman.

sh. M. K. Dwivedi, AR for the management no.1

along with Sh. Harish Kumar Pandey,Dy. Manager of

the management no.1 through video conference.

None for management no.2.

The matter is fixed for today for framing of issues,

but, today, no one has appeared on behalf of any of the workman and

management no.2 through video conference

Accordingly, the matter stands adjourned for the

framing of issues on 06.10.2020.

Ahlmad of this court is directed to send the COPY of

District Court, Rouse Avenue Court

r to the concerned official of
rict

New Delhi for uploading ©

this orde
n the official website of Delhi Dist

Complex,

Court. i¢ ,Pl\-}




-

4D No. 343/19

/ Gopal vs Relaxo Footwears Lid. /Dangi Enterprises

#
/

19.08.2020
Present: None for the workman.

Sh. M. K. Dwivedi, AR for the management no.1
along with Sh. Harish Kumar Pandey,Dy. Manager of

the management no.1 through video conference.
None for management no.2.

The matter is fixed for today for framing of issues,

but, today, no one has appeared on behalf of any of the workman and
management no.2 through video conference

Accordingly, the matter stands adjourned for the
framing of issues on 06.10.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official website of Delhi District
Court.

M ok
s s
Al

(PAWAN KUMAR MATTO)

PRESIDING OVFICER:LABOUR !'li'l uy-n

ROUSE AVENUE CcoUnTsS.NEw nrLul
19.08.2020



LIR No. 8370/16
Man Singh vs. M/s Ganesh Industries

19.08.2020
Present: None for the parties.

The matter is fixed for today for the evidence of the
management.

Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for the evidence of

the management on 18.02.2021. Management is directed to file affidavits of

the witnesses in the court one week prior to the next date of hearing and

supply advance copies thereof to the workman or his AR in similar m

Ahlmad is directed to send the copy ¢ of this order
official of District Court, RADC for uplo/admg on the official

anner.

to the

concerned

website of the District Court. g 4
(PAWAN K%MRT{"MA'TTO\

Presiding Officer Labour Court-1X

Rouse Avenue C ourts/New Delhi

19.08.2020




r /
1395/16

LR No.
Phruv VMechto vs Shiva Steel

A9 08 2020

Present.

e workman

Sh. Ajit Kumar Singh, AR for th
ference.

along with workman through video con

None for the managment.

The matter was earlier fixed for 17.04.2020 for further

Ccross examination of the workman, but, the matter could not be taken
up

on that day in view of spreading of covid-19.
peared oOnN behalf of the
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LIR Neo. 792/20
Lal Mohan Ram vs M/s Ajore Press Pyt Lid.

19.08.2020
Present: None for the workman.

The matter was earlier fixed for 18.05.2020 for

service of the court notice to the workman, but, the matter could not be

taken up on that day in view of spreading of covid-19.

The court notices issued to the workman are received
back with the report served. Today, no one has appeared on behalf of

the workman through video conference

Accordingly, fresh court notice is ordered to be issued
to the workman oOn his mobile phone number as mentioned in the

reference, which is returnable on 19. 10.2020.

Ahlmad of this court is directed to send the copy of

e concerned official of District Court, Rouse Avenue Court
cial website of Delhi District

this order to th
Complex, New Delhi for uploading on the offi

Court. *7/

(PAWAN KUMAR MATTO)
PRESIDING 0I’I*'ll"lﬁll:l.;\ll(ll'Il COURT-IX
ROUSKE AVENUE COURTS.NEW prLil
19.08.2020




LIR No. 793/20
SATYENDRA NARAYAN SINGII vs M W

. nl D v
BV LED. /s MSWIPE TE(,‘,III\I!IM‘ES

19.08.2020
Present: None for the workman.

The matter was earlier fixed for 18.05.2020 for
service of the court notice to the workman, but, the matter could not be

taken up on that day in view of spreading of covid-19.

The court notices issued to the workman are not

received back. Today, no one has appeared on behalf of the workman

through video conference.

Accordingly, fresh court notice is ordered to be issued

to the workman oOn his mobile phone number, as mentioned in the

reference, which is returnable on 19.10.2020.

Ahlmad of this court is directed 1o send the copy of
cial of District Court, Rouse Avenue Court

this order to the concerned offi
the ofﬁciaiwtlebsite of Delhi District
)

complex, New Delhi for uploading on

Court.

P RESIDING
ROUSE AVLEN (| D
19.08.2020



LIR No. 8316/16 1
Mohd. Anwar vs M/s Kanika Export

19.08.2020

Present: None for the workman.

None for the managements.

The matter was earlier fixed for 18.05.2020 for
remaining evidence of the workman, but, the matter could not be taken

up on that day in view of spreading of covid-19.

Today, no one has appeared on behalf of any of the

parties through video conference

Accordingly, the matter stands adjourned for

remaining evidence of the workman on 183.03.2021.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official websi}te of Delhi District

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELME ‘
19.05.2020

Court.



L1 No. 273/1 7
Rokesh vo Garg Sieel Industries

19.08.2020

Present: Mohd. Nadeem, Proxy AR of the workman

None for the management.

The matter was earlier fixed for 17.04.2020 for

hearing arguments on the application, filed by the workman, vide which,

ection for the management to produce

the workman has sought dir
taken up on that day in

certain documents, but, the matter could not be

view of spreading of covid-19.

Today, no one has appeared on behalf of the

management through video conference
Accordingly, the matter stands adjourned for hearing

arguments on the said application on 27.11.2020.
Ahimad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official website of Delhi District

Court. /

{ptre
| (PAWAN KUMAR Mi\'rm)
l'lllublll!,\'ﬁ OFFICER:LABOUR COURT-IY
ROUSE AVENUE COURTS.NEW DELN
19.08.2020



LI No. 291/17 I

Sanjoy Kumar Singh vs Uniteet Amusement Parks Lid.

19.08.2020
Present: None for the workman

The matter was earlier fixed for 17.04.2020 for

consideration on the statement of claim, but, the matter could not be

taken up on that day in view of spreading of covid-19.

Today, no one has appeared on behalf of the

workman through video conference

Accordingly, the matter stands adjourned for

consideration on the statement of claim on 08.09.2020.

Ahimad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the ofﬁciar'w?bsite of Delhi District

Court. ( | W

1I'\“:\\ KUM \Il MATTO)
PRESIDING OI'FICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI
19.08.2020



/

vishwanath Singh vs M/s Gulab Enterprises

19.08.2020

Present: Sh. Ajit Kumar Singh, AR for the workman.

None for the management.

17.04.2020 for the

The matter was earlier fixed for
the matter could not be taken up on that

service of the management, but,

day in view of spreading of covid-19.
gement for 17.04.2020

The notice issued to the mana
d. Today, no one has appeared on

is received back with the report serve
behalf of the management through video conference.

Workman is directed to file e.mail address, mobile

phone number of the management and complete set of documents

within 10 days from today and on filing of the same, the notices are
ordered to be issued to the management, which are returnable on

23.11.2020.
Ahimad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court
Dwebsite of Delhi District

Complex, New Delhi for uploading on the officla

| ,-". , 1 F
]llurg"",\v‘!.‘r““"t\‘ KU Ni;\ll MATTO)
J;lovﬁa"-i:'rl TICER:LABOUR COURT-IX
S AVENLE (T“I'llrl's.xlﬂ‘v DELNI
19.08.2020

Court.



LIR No. 292/17%
Aran Kumar vs Unitect Amusement Parks Lid.

19.08.2020

Present: None for the workman

The matter was earlier fixed for 17.04.2020 for

consideration on the statement of claim, but, the matter could not be

taken up on that day in view of spreading of covid-19.

Today, no one has appeared on behalf of the

workman through video conference

Accordingly, the matter stands adjourned for

consideration on the statement of claim on 08.09.2020.
Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Cou_ﬂL_Eouse Avenue Court

Complex, New Delhi for uploading on the official we)fnsite of Delhi District

Court.
e 'a'}/ﬁ

il ,_
(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LAROUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI
19.08.2020



. /Dangi Enterprises

workman.
R for the management no.1

r Pandey,Dy. Manager of

None for the
gh. M. K. Dwivedi, A
along with Sh. Harish Kuma

the management no.1 through video conference.

None for management no.2.

The maiter is fixed for today for framing of issues,

but, today, no one has appeared on behalf of any of the workman and
management no.2 through video conference

the matter stands adjourned for the

Accordingly,

framing of issues on 06.10.2020.

ad of this court is directed to send the copy of

Ahlm
e Avenue Court

ned official of District Court, Rous

this order to the concer
the ofﬁi:i'all website of Delhi District

Complex, New Delhi for uploading on

' 1
(IPAWAN KUMAR M
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nROUSE AVENLE COUNRTS.
19.08.2020
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LIR No. 2782/16
s Shoes World India Pvt. Lid.

Shyam Babu Gupla ¥S

19.08.2020

Present. None for the workman.

Management already exparte.

r 18.05.2020 for

The matter was earlier fixed fo
t be taken up

exparte evidence of the workman, but, the matter could no

on that day in view of spreading of covid-19.

d on pbehalf of the

workman through video conference
Accordingly, the matter stands adjourned for exparte

man on 15.03. 2021.

court is directed to send the cop
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evidence of the work
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LIR No. 1261/17
Ashok Kumar vs Mahendra Kabza Factory

19.08.2020

Present: None for the parties.

The matter was earlier fixed for 17.04.2020 for
payment of the second installment of the settled amount, but, the matter

could not be taken up on that day in view of spreading of covid-19.

Today, no one has appeared on behalf of any of the

parties through video conference.

Accordingly, the matter stands adjourned for the
payment of the second installment of the settled amount on 11.09.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official website of Delhi District

Court. /
(7

(PAWAN KUM
PRESIDING OFFICER:L
ROUSE AVE

AR MATTO)

e ABOUR COURT-IX

NUE COURTS,NEW DELII
19.08.2020



WA EF W ure FeEFAr y AeF = -
Sanoj Kurmi vs Relaxo Footwears Ltd /D

19.08.2020

Present: None for the workman,
Sh. M. K. Dwivedi, AR for the management no.1
along with Sh. Harish Kumar Pandey,Dy. Manager of
the management no.1 through video conference.

None for management no.2.

The matter is fixed for today for framing of issues,
but, today, no one has appeared on behalf of any of the workman and
management no.2 through video conference

Accordingly, the matter stands adjourned for the
framing of issues on 06.10.2020.

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court_,_ifouse Avenue Court

Complex, New Delhi for uploading on the official wgﬁsite of Delhi District

Court.

ﬁ\__f___"i:-.--f.‘-'
(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVEN UE COURTS.NEW DELHI
19.08.2020



' /,,.;: No. 2828/17

Arun Kumar Singh vs M/s Shree Niwas Paswan Kumar

D " 19.08.2020

Present: None for the parties.

The matter was earlier fixed for 17.04.2020 for talk of
settlement, failing which for filing rejoinder and framing of issues, but, the

matter could not be taken up on that day in view of spreading of covid-
10.

Today, no one has appeared on behalf of any of the
parties through video conference.

Accordingly, the matter stands adjourned for talk of

seftlement, failing which for filing rejoinder and framing of issues on
22.09.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the officialﬁvy_ebsite of Delhi District

Court.
!

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LAROUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI
19.08.2020




" LIt No. 9210/16
anrnl luda vs M/s Madarsatul Banat Al Islomia

19.08.2020

Present: None for the parties.

The matter was earlier fixed for 17.04.2020 for the
service of the management, but, the matter could not be taken up on that
day in view of spreading of covid-19.

Today, no one has appeared on behalf of any of the
parties through video conference.

The notice issued to the management for 17.04.2020
is received back with the report unserved, accordingly, workman is
directed to file fresh address, e.mail address, mobile phone number of
the management and complete set of documents within 10 days from

today and on filing of the same, the notices are ordered to be issued to

the management, which are returnable on 23.11.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the oﬁiﬁé@vebsite of Delhi District
Court. |/

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELI
19.08.2020
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1 / (LI No. 293219
- Ram Gopal vs M/ p

| aul Co
/ 19.08.2020 mponents

Present:

Pvt. Ltd.

None for the workman.

None for the managements.

The matter was earlier fixed for 18.05.2020 for the
service of the managements, but, the matter could not be taken up on

that day in view of spreading of covid-19.

Notices issued to the managements no.1 and 2 are

received back with the report unserved, whereas, the notice issued to

Va2 \ Y

the management no.3 is not received back.

Workman is directed to file fresh address, e.mail
addresses, mobile phone numbers of the managements and complete |
set of documents within 10 days from today and on filing of the same,

the notices are ordered to be issued to all the managements, which are

returnable on 28.11.2020.

Ahimad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the offici bsite of Delhi District

Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE/AVENUE COURTS.NEW DELHI
19.08.2020



